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INTRODUCTION

1. the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Hundred and Sixth Report on 
action taken by Government on the recommendations of the Public 
Accounts Committee contained in their S7th Report (10th Lok Sabha) on 
Outside production-Doordarshan.

2. In their earlier Report the Committee had pointed out that the 
Doordarshan authorities had failed in acting upon the recommendations 
made by the Zutshi Committee as far back as in 1987-88 for the formation 
and operation of a panel of producers for outside production of program­
mes. Expressing their unhappiness over the same, the Committee had 
recommended that the reasons for the same should be thoroughly looked 
into and the responsibility fixed for the omissions. In this Report the 
Committee have noted with regret that the Ministry of Information.& 
Broadcasting have merely stated that the panel prepared in pursuance of 
the recommendations of the Zutshi Committee was made operational in 
the case of commissioned programmes after a period of four years without 
explaining the reasons for the delay in doing so and also not indicating the 
action taken against the officers responsible for the omissions. Rejecting 
the reply of the Ministry the Committee have reiterated their earlier 
recommendation.

3. The Committee had also observed in their earlier Report that about 
rupees one crore was due to the Government from the defaulting 
producers though no meaningful exercise was undertaken by the Ministry 
to estimate the exact amount recoverable from them. They had recom- 
mended that all the pending contracts should be reviewed and prompt 
action taken to effect recoveries from the defaulters expeditiously. In this 
Report the Committee have been distressed to note that as against the 
pending dues of about rupees one crore. recovery of Rs. 6.60 lakh have 
been partly made in just one case out of the 26 such instance. Thus, no 
progress has been made by the authorities to recover the governmental 
dues from the defaulting producers. The Committee have expressed their 
concern over the delay in the recovery process and desired that concerted 
efforts should be made to realise the governmental dues from all the 
defaulting producers as against the amount of one crore.

4. The Committee had drawn attention of Government to the inordinate 
delay of over IS yean on the part of the Doordarshan in the flnalisation of 
their proforma accounts. Criticising the inordinate delay of more than IS 
years in the finalisation of the accounts, the Committee had expressed



their firm view that the officers in the Ministry of Information and 
Broadcasting and Doordarshan who were responsible for the maintenance 
and overseeing of these accounts were negligent in their duties and 
responsibilities should be fixed for the lapses. They had also recommended 
that the Ministry of Information & Broadcasting should in consultation 
with the Comptroller and Auditor General of India find out ways and 
means of maintenance of the proforma account up-to-date. In this Report 
the Committee have noted that the proforma accounts for 1977-78 and 
1978-79 have only been finalised and sent for certification and the accounts 
for the rest of the years are stated to be under the process of completion. 
Evidently, the Ministry have not made any substantial headway in the 
finalisation process which is a matter of deep concern to the Committee 
Further no action has been taken against the officers responsible for their 
negligence in the maintenance and timely finalisation of the accounts. The 
Committee have therefore, reiterated their earlier recommendation and 
desired that the Ministry of Information & Broadcasting^oordarshan 
should act in the matter in a serious manner. They should consult 
Comptroller and Auditor General of India and finalise a plan of action 
within three months with a view to ensuring that the pending proforma 
accounts are finalised within a period of two years.

5. The Report was considered and adopted by the Public Accounts 
Committee at their sitting held on 2 August, 1995. Minutes of the Report 
from Part II of the Repon.

6. For facility of reference and convenience, the recommendations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in a consolidated form in the Appendix to the 
Report.

7. The Comminee place on record their appreciation of the assistance 
rendered to them in the matter by the Office of the Comptroller and 
Auditor General of India.

N e w D e u ii; RAMNAIK.
4 August, 2995 Chairman,
77T -----------. Public Accounts CommUtee,
13 Sravana, 2927(Saka)



CHAPTER I 

REPORT

This Report of the Committee deals with the action taken by 
Government on the recommendations/observations of the Committee 
contained in their Fifty-Seventh Report (Tenth Lok Sabha) on p a ra^p h  5 
of the Report of the Comptroller and Auditor General of India for the 
year ended 31 March, 1990, No. 13 of 1991, Union Government (Civil) 
relating to Outside production—Doordarshan.

2. The Fifty-Seventh Report which was presented to Lok Sabha on 
4 March, 1994 contained 25 recommendations/observations. Action taken 
notes on all these recommendations^observations have been received from 
the Ministry of Information & Broadcasting. The action taken notes have 
been broadly categorised as follows;

(i) Recommendations and observations which have been accepted by 
Government:
1 to 4. 8 to 10, 14 to 16. 18, 20 to 23 and 25

(ii) Recommendations and observations which the Comminee do not 
desire to pursue in the light of replies received from Government:
5 to 6, 13, 17 and 19

(iii) Recommendations and observations, replies to which have not 
been accepted by the Committee and which require reiteration:
7, 11. 12 and 24

(iv) Recommendations and observations in respect of which 
Government have furnished interim replies:

- N I L -
Shortcomings in the Production of Commissioned programmes in 

Doordarshan by Ouiside Producers
3, In addition to the programmes produced in-house Doordarshan also 

assign production of programmes to outside producers. The system of 
outside production was launched in Doordarshan in the Eighties with the 
basic objective of keeping track with the rapid expansion of Doordarshan 
and the immense diversity of its programme requirements for which the in- 
house effort was found inadequate. The system was also contemplated with 
a view to providing an outlet to the talent pool of young producers. The 
programmes farmed out to outside producers are basically of two types, 
namely, commissioned programmes and sponsored programmes. The



former is essentially a programme of Doordarshan except that after the 
approval of the conceptualisation and other essential parameters by 
Doordarshan, actual production is done by outside producers, known as 
Executive Producers. In the case of the latter, the producer invests his own 
money and Doordaishan only approves the programme offered by him.

4. In their 57th Report (Tenth Lok Sabha), the Committee had found 
several glaring inadequacies^shortcomings in the implementation of the 
scheme relating to the production of commissioned programmes by outside 
producers. Briefly these were, absence of planning regarding programme 
requirements, absence of procedure in the selection/empanelment of 
producers, defects in the costing techniques, delay in production/telecast 
of programmes, incorrect procedure adopted in respect of security deposit 
and deduction of income-tax at source, sharing of copyright with the 
producers, absence of guidelines/instnictions to regulate the administration 
of the scheme and above all, lack of control of the Ministry over 
Doordanhan in this regard. Summing up their examination, the 
Committee in paragraph 176 of their Report had recommended:—

**From the foregoing it is evident that an atmosphere of non 
accountability was prevalent in the Ministry of I&B and 
Doordarshan. The Committee desire that this should be rectified 
without any loss of time'\

5. Responding to the above, the Ministry of Information and 
Broadcasting have in their relevant action taken note stated:^

“The recommendation of the Committee has been examined and 
corrective measures initiated wherever warranted.*'

6. The action taken notes furnished by the Ministry of Information & 
Broadcasting on the various observations^recommcndations of the 
Committee have been reproduced in the relevant Chapters of the Report. 
In the succeeding paragraphs the Committee, however, deal with the 
action taken on some of their recommendations/observations.

Selection/Empanelment of Producer's 
(S. No. 7—Paragraph 1S8)

7. In their earlier Report, the Committee had found that Doordarshan
had neither any system prescribed for selection of producers for production 
of outside programmes nor any panel of such producers. Proposals
submitted by producers suo moto were selected on the basis of the
eminence of the producers, track record, qualifications etc. In this 
connection, the Committee in para 158 of their 57th Report (10th Lok 
Sabha) had recommended;

“Curiously enough, the Committee during the course of the 
examination found that as far back as in 1987-88 a Committee
known as Zutshi Committee had recommended a panel of
producers for outside production of programmes. However, it was



not made operational. During evidence the representatives of the 
Ministry and Doordarshan admitted this omission. But they were 
unable to adduce any convincing explanation for not acting upon 
the recommendations of the Zutshi Committee. It was only liter 
the selection of the subject by the Public Accounts Committee that 
the Ministry in a circular issued in January, 1992 and amended 
subsequently drew attention to the Zutshi Committee Panel and 
sought to streamline the procedure of selection of producers. This 
is unfortunate, to say the least. The Committee desire that the 
reasons for not acting upon the recommendations of the Zutshi 
Committee should be thoroughly looked into and the responsibility 
fixed for the omissions.”

8. In their action taken note, the Ministry of Information & 
Broadcasting stated:

“The concept of maintaining a panel of producers was first 
contemplated by Doordarshan in 1987 with a view to streamlining 
the procedure for selection of programmes of outside producers. It 
invited applications for the registeration of producers and directors 
for sponsored programmes in October, 1987. A panel of S81 
directors and 723 producers was accordingly prepared by a 
selection board constituted for this purpose.

Four years later, it was decided to introduce this concept for the 
commissioned programmes too. Thus, the comprehensive 
guidelines for commissioned programmes issued-on 1.1.1992 
required Doordarshan to commission programmes only through the 
producers empanelled with it. For this purpose, the panel prepared 
in 1987 was adopted as the basic panel to which additions could be 
made in the future on the basis of the criteria prescribed in the 
said guidelines.”

9. Id Ibeir earlier report while commenting upon the uimtiifKtory 
system of selection of outside producers for commlssioocd progniiiiiics» Vk 
Committee had observed that there was neither a proper system In vogne in 
Doordarshan for selection nor had they maintained and made operatloiial 
any panel for the purpose. Proposals submitted by pmduecrs suo mow w «  
selected on the basis of eminence of the prodneen, track record, 
qualifications etc. in this connection, the Committee had pointed oot that 
the Doordarshan authorities had failed in acting upon the rccoamiendaCioiii 
made by the Zutshi Committee as far back as In 1987« for tlie foniialioB 
and operation of a panel of producen for outside prodvetloB of 
programmes. Expressing their unhappiness over the same, tlie Comnittee 
had recommended that the reasons for not acting upoo the 
recommendations of the Zutshi Committee should be lhonHigl4y kioked inlo 
and the responsibility fixed for the omissions. The Committee regret to note 
that the Mhiistry of Information & Broadcasting have in tlieir action tnktn



note merely stated that the panel prepared in pursuance of the 
recommendations of the Zutshi Committee was made operational in the 
case of commissioned programmes after a period of four yean without 
exphiining the reasons for the delay in doing so and also not indicating 
the action taken agafaist the officers responsible for the omissions. The 
reply of the Ministry Is, therefore, unacceptable and the Committee, 
reiterate thehr earlier recommendation and would like to be apprised of 
the action taken against the officers responsible for the omissions.

Delay in Production o f Programmes 

(S. No. 11—Paragraph 162)
10. As per the agreements executed, the programmes farmed out to 

the outside producers were required to be generally completed within 
three to four months. Producers were granted advances, normally 40% 
of the total cost initially and the remaining amount at different stages. 
In their earlier Report the Committee had found inordinate delays in 
the production of programmes. Audit had reported that 72 programmes 
involving advance payment of more than Rs. 2 crores for which 
agreements were entered into between February, 1986 and March, 1990 
were pending completion till Octobcr. 1990. In their earlier Report 
presented in March, 1994 the Committee had found that out of the 72. 
18 programmes were yet to be completed. To their dismay, the 
Committee had observed that Doordarshan had miserably failed to make 
use of the several options before them while dealing with the defaulting 
producers. The options inter alia included, forfeiture of security deposits, 
terminating of agreements, black-listing of defaulting producers etc. 
While pointing out that the failure of the Doordarshan on the score 
indicated serious lapses if not nepotism, the Committee in paragraph 162 
of the Repon had recommended that the laxity shown by Doordarshan 
in initiating timely action against defaulting producers should be 
thoroughly inquired into and responsibilities fixed for the lapses. 
Emphasising the need for taking effective steps to monitor the progress 
for the production schedule in terms of the contracts executed and for 
taking timely action against defaulters, the Committee had also desired 
to be apprised of the latest position in respect of completion of 
programmes by outside producers.

11. In their action taken note furnished, the Ministry of I&B have 
stated that the Committee's recommendations have been considered in 
the Doordarshan Directorate and notices have been sent to the 
defaulting producers for legal action. In their reply, the Ministry also 
stated;

Another corrective measure taken is the introduction of the 
system of obtaining a bank guarantee from the producers which 
has proved to be an effective step towards timely completion of 
programmes. In exceptional circumstances, however, if for



unavoidable reasons an outside producer approaches Doordarshan 
for extension of time limit, the request is considered on merit and 
extension granted whenever warranted by the facts of the case.”

12. The Ministry in their action taken note also stated that out of the 72 
programmes referred to by the Committee, 61 programmes had already 
been telecast. The Ministry also intimated the status of the remaining
11 programmes. The status position revealed that out of the 11, notices 
have now been issued to the Producers conccrned for legal action in six 
cases. The programmes in three cases were expected to be telecast soon, 
while one programme was to be re-edited and telecast and offer for 
another programme was stated to have been withdrawn.

13. The Committee take a serious note of the fact that 11 programmes for 
which contracts were entered into between Doordarshan and outside 
producers between February 1986 and March 1990 and where producers 
had been granted advances, are yet to be completed even now. The 
Committee regret to note that the Ministry of Information & Broadcasting 
have in their action taken note merely mention that notices have been issued 
without indicating the dates when such notices had been issued and 
explaining the fate of the notices. The reply is also silent about the action 
taken against the officers responsible for the delay in initiating action 
against the defaulting producers as desired by the Committee. This clearly 
indicates the lack of seriousness on the part of the Ministry in dealing with 
defaulting producers and the officers responsible for their failure in 
monitoring the production, which is a matter of concern to the Committee. 
The committee, therefore, reiterate their earlier recommendation and would 
like to be informed of the conclusiic action taken in the matter. They would 
also like to be apprised of the latest pendency position in respect of 
commissioned programmes assigned to outside producers.

Delay in Recovery of Amount from Defaulting Producers
(S.No. 12 - Paragraph 163)

14. In paragraph 163 of their S7th Report (10th Lok Sabha), the 
Committee had observed that about rupees one crore was due to the 
Government from the defaulting producers though no meaningful exercise 
was undertaken by the Ministry to estimate the exact amount recoverable 
from them. The Committee had recommended that all the pending 
contracts should be reviewed and prompt action taken to effect recoveries 
from the defaulting producers.

15. The Ministry of Infounation and Broadcasting in their action taken 
note stated that ''the recommendation made by the Committee has been 
considered in the Directorate of Doordarshan" and also furnished a 
statement indicating the status of 26 defaulting producers referred to above 
against whom recoveries had to be effected. The statement indicated that 
notices had been issued in about IS out of 26 cases. Recovery was stated



10 .have been-pardy effected (Rs. 6.60 lakhs) in one case. The rest of the 
cases were stated to have bMn under discussion, further consideration, 
review etc,

M. In MMir owHar report the Committee had observed that about rapeet 
tm  erare was Am to Oe GovenuMnt fhm  the dehulting pFoduoers though 
M aMutagfU ewrdse was udertdKB by the Ministry to cslfanale the eiact 
am ent reeenraUe ftam them. The Committee had recommended that ail 
die ceatrads should be reviewed and prompt action taken to effiect
rsesfvcrfcs from the dsdmllcn opedltionsly and also to be apprised of the 
iWither actloa taken in the matter. The Committee are distressed to note 
that as aptast the pwdlng d n a  of about rupees one crore taidlcated to them 
f lu te , N w m y of Rs. 6.M lakh Is stated to have been partly made hi Just 
OM ease out of the M ssch tastanecs. Evidently, no progren has been made 
by the aathoritics lo recover the Bovemmental dues flrom the defaulting 
psodiceis. Hw eommlltce are conccmed over the delay In the recovery 

desire that concerted efforts should be made to realise the 
I dues fkmn aU the deCsulUng producers and would Hke to be 

of the precise otent of recovery made from them agahisl the 
t f t  ene crere indicated to the Committee during examhiatlon. They 

wmdd also Uke to be tafbrmed of the hrtest poslUon of recoveries to be made 
IkuB the dehulting produceti.

Guiddiius for Doordmhan's Commissiontd Programme Scheme 
(S.No. 20, Paragraph 171)

17. H e  system of assigning programmes to outside producers had been 
prevalent & Doordanhan at least since the eighties. During me period 
inS-M  to 1989-90 an amount of Rs. 56 crores had been spent on the 
same. In their earlier report, the Committee had noted with surprise that 
even then, oo guidelines had been issued by the Ministry of Information & 
Bioadcastiag to regulate the scheme of production till January 1992. It was 
only after the sdection of the subject by the Public Accounts Committee 
for detailed enmination that the Ministry had chosen to issue guidelines 
initially in Jannaiy 1992 foUowed by March 1992 and later in May 1993 in 
the l i^ t  of the discussions held during the course of evidence before the 
Committee. The Committee in paragraph 171 of their report had 
rjnphasistd Iqr outside producers was done within the laid down 
pioeednreB iw l poBpea.

18. The Ministry of Information A  Broadcasting have in their 4Ction 
token note tfated d u t the provisions contained in the guidelines issued by 
diem hi Januuy 1992 and later amended in May 1993 were being 
scmpuloMly followed.

19. n e  Comaslttee tnsst dut die Ministry of Infomutkia ft Broadcasdng 
walch on the production of preyamaMS by 
the rmniilsslnBrd programnie of



and ensure that the guidelines are followed in letter and spirit with a view 
to ensuring that the scheme is implemented methodically and that the 
inadequacies/shortcomings observed by the Committee do not . recur.

Detay in Finalisation of Proforma Accounts in Doordashan 
(S. No. 24--Paragraph 175)

20. When the operations of a Department include undertaking of a 
commercial or quasi-commercial character and the nature and scope of the 
activities of the undertaking are such as cannot suitably be brought within 
the normal system of Government account, the head of the undertaking 
shall be required to maintain such subsidiary and proforma accounts in 
commercial form as may be agreed between Government and the 
Comptroller and Auditor General of India. In their earlier Report the 
Committee had observed that the proforma accounts of Doordarehan had 
not been finalised since the year 1977-78 onwards. Criticising the 
inordinate delay of more than 15 years in the finalisation of the accounts 
the Committee had expressed their firm view that the officers in the 
Ministry of Information and Broadcasting and Doordarshan who were 
responsible for the maintenance and overseeing of these accounts-were 
negligent in their duties and responsibilities should be fixed for the lapses. 
The Committee had rccommendcd that the Miinistry of I&B should in 
consultation with the Comptroller and Auditor General of India fmd out 
ways and means of maintenance of the proforma account up-to-date.

21. In their action taken note, the Ministry of Information and 
Oiuadcasiing have stated as follows;

“Doordarshan is making all out efforts to settle the pending proforma 
accounts for the period 1977-78 and beyond.

The proforma accounts for the period 1977-78 have been finalised 
and sent to the Resident Audit for certification. Pending 
authentication of the closing account that needs to be included as 
opening account for the subsequent financial year, further progress 
relating to the pending work cannot be made. Nevertheless with a 
view to complete the back-log work expeditiously and to avoid 
further-.delay In the matter the proforma account for 1978-79 have 
also been consolidated and sent to the Resident Audit by 
incorporating the uncertified closing balances provisionally, subject to 
audit certification. The work for the period 1979-80 is also under 
progress and is expected to be completed on the Doordarshan's side 
by the end of this financial year.

Further work relating to the subsequent years has also been taken 
in hand."



22. In thdr w lic r report the Committee had drawn attention of 
Government to tbe inordinate delay of over 15 years on tlie part of the 
Doordanhan in the finalisation of their proforma accounts. The Ministry of 
Information & Broadcasting have In their reply stated that the proforma 
accounts for 1977-78 and 1978-79 have been finalised and sent for 
certification. The accounts for the rest of the years are stated to be under 
the process of completion. Evidently, the Ministry have not made any 
substantial headway in the finalisation process which is a matter of deep 
concern to the Committee. Further, the action taken reply is also completely 
rilent about the action taken by the Ministry/Doordarshan against the 
officers responsible for their negligence in the maintenance and timely 
finalisation of tbe accounts. The Committee, therefore, reiterate their earlier 
recommendation and desire that the Ministry of Information and 
Broadcastbis^Doordarshan should act hi the matter in a serious manner. 
They should consult Comptroller and Auditor General of India and finalise 
a plan of action within three months with a view to ensuring that the 
pending proforma accounts are finalised within a period of two years. They 
would alM like to be informed of the latest position in the finalisation of 
proforma accounts of Doordarshan.



RECOMMENDATIONS AND OBSERVATIONS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT

Recommendation

In addition to the programmes produced in house, Doordarshan also 
assigns production of programmes to outside producers. The programmes 
produced outside include those on centenaries and anniversaries, news and 
current affairs, sports, national integrations, films, teleplays, 
documentaries and serial on youth, environment, culture, development, 
science and technology, etc. The programmes farmed out to outside 
producers are basically of types namely, commmissioncd programmes and 
sponsored programmes. The former is essentially a programme of 
Doordarshan except that after the approval of the conceptualisation and 
other essential parameters by Doordarshan. actual production is done by 
outside producers, known as Executive Producers. In the case of the latter, 
the producer invests his own money and Doordarshan only approves the 
programmes offered by him.
[SI. No 1, Para 132 of Appendix !II to 57th Report of PAC 
(10th Lok Sabha)]

Action Taken

Needs no comments as the contents arc factual.
[Ministry of 12B O.M. No. 9()0/2'y4-TV(PI) dated 23-3-1995]

Recommendation

The Committee note that the basic objective behind the launching the 
system of outside production was to keep track wjih the rapid cxpension of 
Doordarshan and the immense diversity of its programme requirements in 
recent years for which the in house effort was found inadequate. The 
system was also contemplated with a view to providing an outlet to the 
talent pool of young producers that has been built up in this country since 
the early eighties. Further, this system is also stated to encourage the 
production of programmes which may not be found attractive in the strict 
commercial sense but for which then; is a distinct need in the larger 
interest of the society. The Audit paragraph based on a test check of 
records of Director General, Doordarshan and Delhi Doordarshan Kendra 
relating to the production of commissioned programmes by outside 
producers for the years 1986-90 and further examination of the subject by



the Committee have revealed several inadequandes and disquieting aspects 
lelatmg to the production of pioframmes by outside Ptoduccis which arc 
deah with in the succeeding paragraphs.
(SI. No.2, Para 1S3 of Appendix III to S7th Report of PAC (10th Lok 
Sabha)]

Action Taken
Action Taken Notes with reference to the items discusscd by the PAC 

are given parawise.
[Ministry of 12B O.M.N0. 90Q /2/^T V  (PI) dt. 23.3.1995]

Recommcwiatioii

The Committee have been informed that 748 contracts were concludcd 
by Doordanhan with outside producers during the period 198S to 1990 and 
out of that 562 programmes have been completed so far. However, the 
Ministry were unable to furnish the details about the number of proposals 
received and the programmes accepted there against year wise. Expressing 

.Jiis inability to furnish the same the secretary Ministry of Information and 
Broadcasting admitted during evidence that Doordarshan had not 
maintained records systematically and that there was no diarisation of the 
proposals received. He also stated that even that he had been receiving 
enquiries from producers on the fate of thier -proposals submitted two 
yean bacL The Committee are surprised that proper procedure was 
neither evolved by Doordarshan nor prescribed by the Ministry when the 
scheme of outside production was launched to systematically record the 
position in respect of receipt of proposals and a>mpletion of programmes 
which were the essential input require for cvahiating and monitoring the 
progress of outside production of programmes.
[SI. No. 3. Para 154 of Appendix III to 57th Report of PAC (10th Lok 
Sabha]

Action Taken
The deficiency of non-maintenance of proper records pointed out by the 

PAC has since been rectified. Doordarshan is now maintaining a proper 
record of the various proposals received by it for commissioned 
programmes in a mmputerised form. A copy of the print out of the said 
record is annexed'.

[Ministry of 12B O.M. No. 900/3/94-TV (PI) dt 23.3.1995] 

R a w m fia tlw i

As regards the corrective action taken for ensuring proper system of 
dau and records, the Ministry have suted that the revised guidelines 
issued on 17 March 1992 on comminioned programmes now provide that 
all propoadt received by Kendras/Directorate will be registered by them 
and allotted a serial number. Further, according to the Ministry with the 
letting np of the Central Commissioning Unit and computerisation, the 
dau bate will be streamlined. The Committee desire that the Ministry 
should keep a dose watch and ensure that all records relating to outside



production arc systcmaticaly maintained by Doordarshan so that they are 
able to develop a solid data base and effectively monitor the production of 
programmes.

[SI No.4. Para 155 to Appendix III to 57th Report of PAC (10L5)] 

Action Taken

The Ministry has taken note of the observations of the PAC.

[Ministry of l&B O.M. No. 900/2/94—TV (PI) dt. 23.3.1995] 

Recommendation

The Committee have been informed that after the issue of instructions in 
1992 a system has now been evolved in Doordarshan for cmpanelment of 
outside producers. A Committee known as Empanclmcnt Committee 
under the Chairmanship of the Director General, Doordarshan now 
prepares a panel of producers. A scrutiny of ccrtain rclcvcni documents by 
the Committee, in this conncction. however, revealed that the system of 
empanelment continues to suffer from certain inadequacies. For instance, 
the reasons for rejection of applications for empanelment arc neither 
recorded nor communicated to the applicant conccrncd. In one case it was 
observed that a producer whose case for empanelment was rejected had 
represented to the then Minister of Information and Broadcasting seeking 
justice. However, even after the Minister had desired to know the reasons 
for rejection. No further action was taken in the matter. When this was 
brought to the notice of the Director General. Doordarshan in evidence, 
he admitted the lacunae. The Committee arc of the view that the 
functioning of the Empanelment Committee leaves a lot to be desired so 
that the process becomes much more transparent.

[SI. No.8, Para 159 of Appendix IH to 57th Report of PAC (10th Lok
Sabha)]

Action Taken

The deficiency pointed out by the PAC has been accepted by 
Doordarshan. As per extant practice, the reasons for arriving at a decision 
in respect of commissioned programmes are now being recorded on the 
respective files. It is, however, felt that there is perhaps no need for 
Doordarshan to spell out all these reasons while communicating its 
decision to the applicant producer be it for approving or rejecting the 
proposal. Thus, approval letters only contain details about the proposed 
budget, number of episodes etc. whereas rejected letters only inform the 
applicant about Doordarshan's inability to accept the proposal.

[Ministry of 1 & B O.M. No. 900/2/94—TV (PI) dt. 23.3.1995]



KMMUMDdatlM

Hie oommittee atao detbe that the Minbtry of Informatkm & 
BnMdcattiiig should in future ennie that the revised guidelines are 
scrupulously followed, the programme requirements over a period of time 
are methodically planned and the selecten of producers is made on a 
rational baiit.
[SI No. 9. Para 160 of Appendix III to S7th Report of PAC (10th LS)]

Actioa Taken

The Ministry has taken note of the observations of the PAC.

(Ministry of 1 & B O.M.N0 90Q<a^TV(Pl) dt. 23.3.1995)] 

Reeommcadation

The Committee note that after the concept of a programme has been 
deared, it is submitted to a costing committee who are required to assess 
the cost of each pn>gramme. The Costing Committee is headed by the 
Director General and consists of five other members. After the programme 
is qiproved by the costing committee, the agreement is signed between the 
outside producers and Director of the Kendra spelling out the format, 
duration, number of e{Msodes, time schedule, mode of payment etc. The 
Coounitlee are concerned to note that till March, 1992 no specific 
guideline»1ionns were issued either by the Ministry or by Doordarshan for 
the functioning of the costing committee. There were no standard rates 
picacribed for production of different categories of programmes and the 
coat of each programme was determined by the costing committee taking 
into icoount the budget break-up projected by the producers and after 
mutual consultation and deliberations in the Committee. However, no 
written minutes of the deliberations were maintained. Evidently, no steps 
had been taken either by the Ministry or by Doordarshan to regualte the 
working of the Costing Committee. The Committee are not convinced with 
the arguments advanced that such guidelines eoidd have curbed the 
creative fiiactioiiing of tl*  Coating Committee and that the reasonableness 
of the coat could have been entirely feft to the knowledge, judgement and 
■waieneia of the meabeis of the Coatiqg Committee without any standard 
•onna being laid down. Hie Ministry of Information and Broadcasting 
have aasured the Committee that at per the revised guidelines issued on 
17 Match, 1992, the Coating Committee is required to dearly specify in the 
■inutca the rationale in the total budget apfnoved for a programme. T te 
OwmHlfte would like the Miniiliy to enusre that the ooat of each 
pngranm e it asseised correctly on a rational basis and the bnsi* of costing 
properly leeorded so that it does not give rise to any dispute with the 
pioduoer subaeqnently.

[SI. No. 10, F an  161 of Appendix m  to S7th Report of PAC (10th LS))



Action TakcD

Doordarshan is now endeavouring to see that the files dealing with 
commissioned programmes clearly provide the basis for all decisions taken 
in respect of the proposal under consideration especially in respect of the 
budget.

[Ministry of I & B O.M. No. 900/2/94-TV (PI) dt. 23.3.19951 

RecommcndaUon

The Committee note that apart from the defaults in production, there 
had also been inordinate delays in the telecast of programmes which had* 
already been completed. The Audit had pointed out that 49 programmes 
received by Doordarshan between June, 1987 and March, 1990 involvi^ 
an expenditure of Rs. 1.21 crores could not be telecast to October, 1991, 
scrutiny of the information furnished to the committee in this regard in 
January, 1993 has revealed that of the 49 programmes, 26 have been 
completed and telecast, but the remaining 23 programmes were still 
awaiting telecast. The reasons attributed for the non-telecast of certain 
programmes were, change in political situation, sensitiveness of the 
subject, programmes lacking balance, etc. In the opinion of the 
Committee, this clearly indicative of the inadequacies in the 
conceptualisation and planning of the programme requirements and the 
acceptance of the programmes by Doordarshan. The Committee are 
convinced that this area requires further attention so that infnictuous 
expenditure on such programmes are avoided in the future. The 
Committee would also like the Ministry to apprise them of the latest 
position in respect of the programmes produced till end of 1993 pending 
telecast together with reasons therefor and its financial implications.

[SI. No. 14, Para 165 of Appendix III to 57th Report of PAC (10th LS)].

Action Taken

The status of the programmes produced till the end of 1993 is annexed.

[Ministry of l&B O.M. No. 90QM4—TV(Pl) Dt. 23.3.1995] 

Annexurc to Para 165

s.
No

Titk Date of Telecast Sanctioned
Amount

1. Balishth Se balwan Scheduled for telecast in 
April/May 1995

1,46,400^

2. Ntkhal K h a i ^ •do- 70.00QA

3. Srikant (24 episode) -do- 61,00.(m^-



S. Title 
No.

Date of Telecast Sanctioned
Amount

4. How the Peacock Got 
Beautiful Feather

Scheduled for telecast in 
A pri^ay  1995

1,15,000/.

5. King Khong -do- 12,00,000/-
6. Civil Infiltration 

from Bangladesh
The programme was 
shown to Ministry of 
External Affairs who 
advised against the telecast

1,50,000/.

7. In Search of Survial Scheduled for telecast in 
April/May 1995

1,90,000/-

8. The Call of Campus 
America

-do- 1.00.000/-

Recommendation
Another disquieting practice observed by the Committee was that the 

amounts collected from the producers earlier as security were not being 
deposited in the Government account, as a matter of practice. In most of 
the cases these security deposits in the form of demand drafts were kept 
separately on files and returned to the producers after the completion of 
the programmes. However, after the mistake was pointed by the audits 
Doordarsham issued instructions in March, 1990 for all Kendras that the 
amount of deposit should be credited to Government account soon after its 
receipt. The Ministry of Information & Broadcasting admitted that in this 
case Doordarshan had violated the established financial practices. The 
Committee wish to point out that this is indicative of a serious lack of 
control exercised by Doordarshan^inistry in the administration of the 
scheme of outside production of programmes.
(SI. No. 15, Para 166 of Appendix III to 57th Report of PAC (10th LS)].

Action Taken
Doordarshan is now obtaining a bank guarantee from the producers of 

commissioned programmes.
[Ministry of I&B O.M. No. 900^4—TV(Pl) Dt. 23.3.1995] 

Recommendation
As per the Income Tax Act, 1961, income tax was required to be 

deducted at source at the rate of 2% in respect of payments for contracts 
exceeding Rs. 10,000 which was applicable in the case of contracts for 
programmes commissioned to outside producers. The Committee regret to



IS

note that no provision for deduction of tax at source was made in the 
agreements executed by Doordarshan with the producers and income tax 
amounting to Rs. 71.93 lakhs had not been deducted at source from the 
payments made to the producers during the period 1985-86 to 1989-90. The 
Ministry of Information & Broadcasting while admitting the lapse stated 
that the implications of the income tax regulations were not clearly 
understood at the initial stage and that instructions were subsequently 
issued in June 1989 to effect income tax deductions at source which is now 
being made regularly. The Committee can not acccpt ignorance as a valid 
explanation for the failure to comply with the statutory requirements in 
this case. They desire that the Ministry of Information & Broadcasting in 
consultation with income tax authorities should take effective steps to 
ensure recovery of income tax from producers in cases where deductions 
had not been made in the past.

(SI. No. 16, Para 167 of Appendix III to 57th Report of PAC (10th LS)]. 
Action Taken

Doordarshan have since taken up the matter with the Department of 
Incomc Tax and furnished to it details of all the producers in whose cases 
tax was not deducted.

[Ministry of I&B O.M. No. 900294—TV(PI) Dt. 23.3.19951 
Recommendation

Audicnce rating is an important input for deciding production and 
telecast of programmes. The Committee note that based on surveys carried 
out by Doordarshan itself, viewership of various programmes pn^uced by 
outside producers had not been very encouraging over the years. While the 
Committee are conscious of the fact that Doordarshan cannot adopt a 
purely commercia] attitude in deciding the programmes to be telecast, in 
order to achieve success in winnfaig over viewership in the highly 
competitive environment prevailing in the present conditions, it is 
imperative that a high standard is maintained in the quality of the 
programmes produced and telecast. The Committee, therefore, desire that 
the Ministry should make sustained efforts in this direction so that the 
viewership of programmes gets widened. Steps should also be taken to 
obtain a correct assessment of the viewership so that it acts as an effective 
feedback.
[SI. No. 18, Para 169 of Appendix III to 57th Report of PAC (10th L.S»

Action Taken

A system of getting weekly^onthly rating of the programmes telecast by 
Doordarshan has been introduced. These rating are obtained from a cross 
section of viewers of 30 cities as under:—
Delhi* Bombay* Calcutta* Madras*
Lucknow* Ahmedabad* Bhubaneswar* Hyderabad*
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Gorakhpur* Nagpur* Guwahati* Bangalore*

Jaipur Pune Barasat Thiruvanan-
thapuram*

Basti Bhopal Newgaon Guntur

Udaipur Amravati Cuttack Warangal

Bareilly Vellore

Jalandhar Tiptur

Kanpur Kottayam

In cities (marked with a star) the panel members report every week. In 
other places the reporting is for only one week in a month. The schedule 
for each week is drawn in a way so as to have n proper mix up of cities in 
Hindi and non-Hindi speaking areas

The ratings are based on the diary method, the members of the panel 
keep a record of their daily TV viewing in a diary The reference period is 
from Sunday to Saturday of a week.

[Ministry of I&B O.M. No. 91R)2^4—TV(PI) Di. 23.3.1995] 

Recommendation

The System of assigning programmes to outside producers had been 
prevelant in Doordarshan at least bince the eighties. Significiantly, during 
the period 1985-86 to 1989-90 an amount of Rs. 5b crores was spent against 
the budget allocation of Rs. 49 crores on programmes made by outside 
producers. Surprisingly, no guidelines were issued by th Ministry to 
regulate the scheme of production till January. 1W2 It was only after the 
slection of subject by the Public Accounts C ommittee for detailed 
examination that the Ministry chose to issue guidelines initially in January 
1992 followed by March 1992 and later in Ma> J993 in the light of the 
discussions during evidence before the Committee. The Secretary of the 
Ministry of Information & Broadcasting stated during evidence “I have 
nothing on record to show that any orders were issued on the subject by 
the Ministry". The Committee need hardly comment further on this self­
admitted deriliction of duty on the part of the Ministry They hope that the 
Ministry would atleast now keep a close watch on the guidelines issued 
with view to ensuring that the production of commissioned programmes by 
outside producers is done methodically and within the laid down 
procedures and policies.

[SI. No. 20, Para 165 of Appendix III to .S7th Report of PAC (10th LS)].



Acthin Tuken

The provisions contained in the guidelines issued by the Ministry in 
January, 1992 later on amended in May. 1993 are being scrupulously 
followed.

[Ministry of I&B O.M. No. 91K^M4—TV(PI) Dt. 23.3.1995] 

Recommendation

During the course of their examination, the Committee's attention has 
also been drawn to certain reported irregularities in the selection of 
sponsored serials from outside producers. The Committee find that on 
28 February. 1992. Doordarshan relealsed a list of 432 provisionally short 
listed serials from outside producers under the new sponsorship schemc. 
After the provisionally approved serials was made public, certain 
discrepencies in the list were reported and a preliminary enquiry was 
conducted by Doordarshan in the matter. Based on the preliminary 
enquiry, the matter was entrusted to the Central Bureau of Investigation. 
The Committee have been informed that CBl submitted an interim report 
towards the end of 1992 intimating that their discrete verifications had 
diNcloscd the po.ssibilily of irregularities with regard to f»2 serials and that 
ihc CBI were prt>posing to register preliminary enquiry against some 
otfieials of Doordarshan iind conduct an open pri>be to ascertain whether 
the oflieiaK had commitlcd any criminal niisconduci. According to the 
Ministry, no further communication had been received from the CBl. The 
Committee desire that the CBl enquiry and the actiim against the officers 
found guilty of having indulged in corrupiirrcgiilar practices should be 
cxpcdied. The Committee would like ti» be infiMmed of the progress made 
in Ihe matter within three months.

[SI. No. 21. Para 172 of Appendix 111 to 57ih Report of FAC (lOth LS)].

Action Taken

The Central Bureau of Investigation (CBl) registered a PE in 1̂ >91 
against some officials of the Direelorale General, Doordarshan to 
investigate into complaints regarding selection of serials under the Nev\ 
Sponsorship Scheme. 19*X) The C’BI has since furnished its report 
accordnig to which the charges levlrlled against the charged officials of 
Doordarshan could not be substantiated The case has accordingly been 
closed.

[Ministry of l&B O.M No. *MMI204—TV(PI) Dt. 23 3.1995] 

Recomiiieiidiitioii

The instant audit paragraph was selected for detailed examination by the 
Public Accounts Committee (1991-92) and a list of pi>ints eliciting ad\ance 
information on the subject was sent to the Ministr> of Information 
Broadcasting on 20 Ni»vember. IW l. H(H\c\cr, the Mini.Mry were able to 
furnish replies only on 22 January. 1993. that is alter a lapse of more than



14 months. The Secretary, I&B during evidence anributed the delay to the 
non-mamtenaiice of proper records by Doordarshan. Although the 
Committee had completed recording of oral evidence on the subject in 
Febfuaiy, 1993. There was a further delay of more than 4 months on the 
part of the Ministiy in furnishing replies to the points arising out of 
evidence. Even the replies furnished belatedly had failed to make available 
several important data having a direct bearing on the examination of the 
subject. The Committee, cannot but express their strong displeasure over 
this and desire that the Ministry should thoroughly inquire into the reasons 
for the inordinate delay in furnishing information to the Committee.

[Si. No. 22. Para 173 of Appendix in  to S7th Report of PAC (10th LS)].

Acthn Taken

The absence of proper records and the absence of any centralised 
monitoriog mechanism largely responsible for the delay as information in 
respect of many points had to be obtained from the different Doordarshan 
kendras. The delay and the consequential inconvenience to the PAC is 
sincerely regretted by the Ministry.

[Ministiy of I&B O.M. No. 900294—TV(PI) Dt. 23.3.1995) 

RccommcBdatiM

To sum up, the focts stated in the foregoing paragraphs have revealed 
several shortcomings in the Doordarshan’s Commissioned Programme 
Scheme. Briefly, the inadequacies/shortcomings were absence of planning 
regarding programme requirments, absence of procedure in the selection/ 
empanehnent of producers, defects in the costing techniques, delay in 
production, delay in telecast of programmes, incorrect procedure adopted 
in respect of security-deposit and deduction of income-tax at source, 
sharing of copyrights with the producers, absence of guidelines/instructions 
to regulate t k  administration of the scheme and above all, lack of control 
of the Ministry over Doordarshan in this regard. The Ministry of 
Information ft Broadcasting have admitted the shortcomings and 
irreguhuities. They have assured the Committee that with the laying down 
of guidelines in 1992 and 1993, computerisation and setting up of the 
Central Comniissioiiing Unit in Doordarshan, the administration of the 
scheme of commissioned |vogramme will be streamlined. The Committee 
are, however, not iodiDed to share this optimism. They recommend that 
the Ministry shoukl undertake a comprehensive review of the scheme in 
the light of the facts stated in this report and '.ake appropriate corrective/ 
remedial measures with a view to ensuring that the inhouse talents are 
expknted to the maximum and the outskle production is undertaken in a 
manner so as to achieve the underlined o t^ iv e s  behind the scheme 
within the hud down guklelines/]policies.

[SI. No. 23. Para 174 of Appendix III to 57th Report of PAC (10th LS)]



Action Taken
The Committee’s recommendations to review the scheme of 

commissioning programmes have been considered. In view of the increase 
in the transmission time and introduction of new channels and satellite 
services in 11 regional languages, the demand for software has increased 
considerably while the in-house resources have remained more or less the 
same. All this has made it necessary to supplement, in greater number, the 
in-house production of Doordarshan with programmes produced by outside 
producers.

(Ministry of l&B O.M. No. 900/2/94-TV (PI) dt. 23.3.1995] 
Recommendation

From the foregoing it is evident that an atmosphere of non 
accountability was prevelent in the Ministry of I&B and Doordarshan. Tlw 
Committee desire that this should be rectified without any loss of lime.

[SI. No. 25 Para 176 of Appendix III to 57th Report of PAC (10th LS)] 
Acticm Takili

The recommendation of the Committee has been examined and 
corrective measures initiated wherever warranted.

[Ministry of l&B O.M. No. 90Q/2>^4-TV (PI) dt. 23.3.1995]



RECOMMENDATIONS AND OBSERVATIONS VVIIICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF 

REPLIES RECEIVED FROM GOVERNM ENT

Rvi'ommvndation

The Ci»mmittcc arc surprised lo note that there had heen no planning in 
Diutrdarshan to assess Ihe requirements i>l (uogranimes over a period of 
limc and no separate cxereise had been undertaken to decide the total 
number of commissioned programmes to be approved in a particular years. 
The proposals were predominately received !i(»m the producers stw moto 
and decisions taken thereon. During cvidcna- the Secretary. I&H admitted 
that “earlier there was no such planning." In tact, even the guidelines 
issued in after the audit paragraph appeared .ind the selection of the 
subject by the Public Account Conimittcv.-. Jid not cictirlv spccifx in detail 
aNuit the rcijuisitc piogriiininc'^ ivijiiiicinciils. Ii was onl> after the 
Committee I'Hnntcd it ou! dimirj c\idLiKe lliitt ihe Miiiivlry iN.sucd rcxiscd 
guidelines on 7 May, I W  that ihc coniniissioncd programmes to be
assigned during a financial \eai should be worked out by the Doordarshan 
Directorate in the third quarici ol the picccding financial year. This is 
clearly indicative of the lack ot ]>lanning and also of the casual manner in 
which the whole issue of otilsidc production uas dealt with by 
Doordarshan.

(SI. No. 5 Para 15() of Appendix III to S7ih Report of PAC UOth LS)] 

Al l ion Taken

Television being a very subjective medium, it was very difficult for 
Doordarshan t(» plan its rcquiiements in so far as commissioned 
programmes are ccuicerned v\ell in advance especially since t^ie system 
pievailing before the framing of comprehensixe guidelines in 1992. allowed 
the submission of siio-nwto proposals by piixatc pr(»ducers. The net result 
was that Doordarshan had to process a very large number of pro|x>sals, 
even though many eventually had to be rejected, and pick up those that 
were found interesting. The proposals were, however, approved keeping in 
mind the overall bcdgctary provisions for this purpose in each financial 
year even though no specific number was fixed for each year.

[Ministry of I&H O.M. No »i(MI/2./*«-TV (PI) dt. 23.3.1995) 

2n



Recommendation

What is further surprising is that Doordarshan had neither any 
prescribed system of selection of producers for production of outside 
programmes nor any panel of such producers. Proposals submitted by 
producers suo-moio were selected on the basis of the eminence of the 
producers, track record, qualifications etc. pertinently, the Films Divisions 
working under the administrative control of the same Ministry viz. 
Information and Broadcasting, prepares a panel of producers every two 
years and invites tenders from producers out of the approved panel for 
production of films. Also, Doordarshan neither followed a system of 
making public lists of eminent and experienced producers in different 
grades nor had any surveys/studies conducts by outside agcncies for 
evaluation of the competence of the produccr/programmes. The Ministry 
were also unable to convince the Committee about the prevalance of any 
definite system in Doordarshan of evaluating the relative merit of in-house 
talent vis-a-vis outside production. From the foregoing the Committee can 
only conclude that there was no proper systems in vogue in Doordarshan 
for the rational selection of producers.

[SI. No. 6 Para 1S7 of Appendix III to 57th Report of PAG (10th LS)] 

Action Taken

Considering the gradual increase in the number of channels and the 
hours of telecast it was not possible for Doordarshan to meet its entire 
programme requirements from in-house source. Futhermore, being a 
publically funded organisation it was also incumbent upon it, being the 
only television network in the country, to provide access to the abundant 
talent abounding in the country. In these circumstances an evaluation of 
in-house productions vis-a-vis outside productions could never have been 
more than an acadmic exercise.

(Ministry of I&B O.M. No. 90(V2/94-TV (PI) dt. 23.3.1995] 

Recommendation

The Committee find that in several instances certain producers who had 
failed to produce the programmes within the stipulated period were 
awarded contracts for further programmes. To quote a few examples, the 
producer of programmes '^Morning Moods*' was required to complete the 
programmes by September, 1988. Although the firm failed to complete the 
programme within the stipulated period, yet he was awarded contracts for 
three more programmes costing Rs. 7.45 lakhs in December, 1988, 
February and March, 1989 and advance payments of Rs. 2.98 lakhs were 
also made. Surprisingly, in two of the three cases even the due dates of the



completion of these programmes were not rccordcd in the contacts. These 
programmes were completed in a period of nine and nineteen months 
respectively against the normal completion period of 3 to 4 months. The 
argument that the commission to record the due dates of completion of the 
programmes in the contracts was due to oversight is not acceptable to the 
Committee at all. The Committee desire that proper explanation be called 
from the officers concerned for the lapses and punishment meted out. 
Similarly, in another case a firm was entrusted with the production of a 
programme. **Golden Hawks" at a cost of Rs. 7.5 lakhs in March. 1988. 
The programme which was required to be completed by July, 1988 was 
completed only in July. 1990. Yet the same firm was awarded another 
programme costing Rs. 17.50 lakhs and given advance payment of Rs. 7 
lakhs in July. 1988. This programme which was required to be completed 
by December, 1988 was actually completed in Octobcr. 1989 only. The 
Ministry of Information & Broadcasting while admitting the mistakes 
stated that in the absence of a centralised monitoring unit in Doordurshan. 
the necessary inputs regarding the status of other proposuls of producer for 
commissioned programmes were not made uvailuhic to the Costing 
Committee and no one in the Committee was in pos.Hcssion of all 
information regarding the a.ssignmcnts awarded to the various producers. 
The Ministry assured that with the introduction of computerisation and 
setting up of a Central Commissioning Unit, .sueh mistakes will not rceur. 
The Committee desire that the circumstanccs in which contracts were 
awarded to the producers in the above mentioned cases before, completion 
of the programmes assigned to them earlier should be inquired into and 
responsibility fixed for the lapses. Steps should also be taken to streamline 
the procedure so that such cases do not rceur. The Committee also desire 
that the Ministry should examine the desirability of fixing of a eeihng on 
the number of programmes to be assigned to one producer.

(SI. No. 13, Para 164 of Appendix III to 57th Report of PAC (lOth LS)] 

Action Taken

The Ministry would hke to submit once again that the cases pointed out 
by the PAC all took place when Doordarshan did not have any centralised 
monitoring arrangement in respect of commissioned programmes. In the 
light of the changes effected in guidelines and procedures it is expected 
that the lapses pointed out by the PAC will be eliminated. Doordar^an is 
also taking steps to see that defaulting producers arc not given other 
programmes during the pendancy of earlier assignment. This Ministry feels 
that fixing of any numerical ceiling on the number of programmes to be 
assigned to one producer may really not be ncccs.sary once more effective 
monitoring of the commissioned programmes at all stages is accomplished.

[Ministry of I&B O.M. No. 90(J/2y^4-TV (PI) dt. 23.3.1995]



RfcomnciUtatlon
Another aiei where the Committee found lack of adequate attention 

was the manner in which copy right of such programmes were beinf shared 
with the producers. While it was maintained that Doordarshan had full 
copyrights of its commissioned programmes insofar as the question of 
telecast right in India was concerned, it was observed by the Committee 
that there was neither any laid down criteria nor any consistent practice in 
regard to foreign telecast. In one case it was observed that Doordarshan 
had set 30 per cent of the foreign tclccast rights with the producer even 
though the entire cost of programme was borne by Doordarshan. In 
another case Doordarshan had surrendered 4()% of foreign telecast right 
with the producer of a programme costing about 
Rs. 75 lakhs for a saving of just Rs. 5 lukhs. Evidently, there was no 
system in Doordarshan to regulate the share of copyrights with the 
producers. Pertinantly. during the pcriiul 1MS5— Doordarshan had 
shared copyrights with 19 producers for lorciun leleeasi. The Ministry of 
Information & Broadcasting while udmiiiing that the basis for sharing 
copyrights in the former case mentioned above was not ju.qiriablc stated 
that as per the revised guidelines issued on 7 May. 1993 it has been 
decided that Doordarshan will not share its rights with the producers. The 
Committee desire that the Ministry of Information & Broadcasting should 
review all the cases where Doordarshan had shared copyrights in the past 
with a view to ensuring that the financial interest of Government arc 
protected.

[SI. No. 17. Para 168 of Appendix III to 57th Report of PAC (IM  LS)) 
Action Taken

While it may not be possible to withdraw the sharing of rights provisions 
in the agreements already signed with the Producers as it may lead to 
litigation/disputes etc.. the practicc of sharing of rights with outside 
producers has since been discontinued.

[Ministry of l&B O.M. No. 900/2^4-TV (PI) dt. 23.3.1995] 

Recommendation

During the course of examination the Committee came across several 
individual instances of irregularities in the programmes prodv^d by 
outside producers under the commissioned programmes. Briefly, some of 
those cases iovo|vcd« the following irregularities:—

(i) Lack of co-ordiaBtion between two branches of Dooidarshan 
resulted ia pqrment of an additional amount of Rs. 3.90 lakhs on a 
programmes (National Integration) eariier contractcd with the 
producer at a lower rate.

(ii) One prograoune (Lotus Temple on Bahais) already pffduced 
inhouse and telecast thrice was awarded further to an •uisidc 
agency resiihing in avoidable expenditure of Rs. 1.25 lakfea.



(iii) A telefilm approved earlier (Angootha Chaap) as a sponsored 
programme and subsequently proposed for exhibition on payment of 
royalty at Rs. 0.32 lakhs per telecast was purchased for Rs. 4 Lakhs 
as the producer could not find a sponsor for the film.

(iv) Advance payment of Rs. 10.5 lakhs was made in February 1989 for 
a six part documentary serial (Crossing—The Indians Abroad) for a 
total budget of Rs. 70 lakhs in contravention of the prescribed 
schedule of payment. The contract with the producer did not give 
prescrible scheduled date of completion the serial had not been 
completed.

(v) An amount of Rs. 5 lakhs sanctioned for the production of a film 
(Khamoshi Kay Dairey) was enhanced to Rs. 8.5 lakhs without 
justification. The production of the film was also delayed by
14 months. The film was telecast after 31 months of its receipt 
although Doordarshan was aware that the print quality was not 
worthy of telecast.

(vi) Doordarshan agreed to enhance the cost of a documentary (Spirit 
Possesion) from Rs. 6.3 lakhs to Rs. 8 lakhs and gave 30 per cent 
foreign sale rights in favour of the producer after the contract was 
signed. The producer was also allowed more favourable schedule of 
payment.

(vii) The cost of a serial of seven episodes (Ekas Ke Hum Bank) 
accepted by Doordarshan in November 1988 was enhanced from 
Rs. 12.6 lakhs to Rs. 14 lakhs. The serial was yet to be completed 
through advance payment of Rs. 5.60 lakhs was made in December 
1988 and December 1990.

(viii) An increase of 10 minutes in the total duration of a serial with 10 
episodes (Rishta) led Doordarshan to bear an additional 
expenditure of Rs. 3.5 lakhs when the contracted rate was 
Rs. 1.75 lakhs per episode of 30 minutes duration. Although all the 
episodes were stated to have been delivered in January 1990, their 
telecast was yet to be decided.

(ix) A telefilm contracted in February 1987 (Tripti) for which 
Doordarshan made advance payment of Rs. 2 lakhs had not been 
produced so far.

(x) Two programmes (News Magazine in Hindi) for which advance 
payment of Rs. 9.6 lakhs was made in March 1990 were cancelled; 
the producers refunded the amount of advance in July 1990 after 
deducting Rs. 2.03 lakhs on account of expenditure already 
incurred.

Some of the above mentioned cases have been deak with in more details 
elsewhere in the report. The Committee deplore that the laxity on the part



of the authorities resulted in delay, extra expenditure, accommodation to 
the producers at the cost of the exchequer and several other 
irregularities. They recommended that all the above mentioned cases as 
well as those mentioned in the audit paragraph should be thoroughly 
inquired into and responsibility fixed for the lapses. The Committee 
would like to be informed of the action taken in the matter.

[SI. No. 19, Para 170 of Appendix III to S7th Report of PAC 
(10th LS)]

Action Taken
The eases mentioned by the Committee arc dealt with seriatum:—
(i) The enhancement of the budget for the programme Mcra Bharat 

(on national integration) by Shri Sycd Naqvi was done by the Costing 
Committee of Doordarshan after a review of costs and keeping in mind 
the scope of the programme and extensive touring, all over the country, 
involved.

(ii) Certain subjects lend themselves to varied interpretations and 
treatments and this subject was one of that kind. Such subjects arc 
presented in more than one programme. The proposal submitted by the 
outside producer was considered suitable for commissioning.

(iii) The telefilm (Angootha Chaap by Sai Pranjpc) effectively deals 
with the subject of adult education. It has been highly acclaimed for its 
innovative presentation of an otherwise dry subjcct. Normally films arc 
procured for telecast on payment of royally for single telecast. However, 
since the producer was confident that she would get a better price from 
the sponsors than the rates of royalty prescribed by Doordarshan. it was 
agreed to allow its broadcast under sponsorship ^heme. Ultimately, the 
producer could not fmd a sponsor. Doordarshan then reviewed the. matter 
and it was decided that considering its repeat value, it could be more cost 
effective to make an outright purchase of the film. The film has been 
sold to a Italian Company for US $ 3000/- for exhibition in Italy.

(iv) This programme was of a different kind in as much as that its 
shooting was spread over various countries and therefore normal 
production and payment schedule could not be applied in this case. 
Further, the production of programme got delayed due to foreign 
exchange crisis followed by devaluation of the Indian rupee making the 
project exhorbitantly expensive. The matter was reviewed by the Costing 
Cbmmittee and keeping in view all these factors, the programme was 
curtailed to two episodes only which have already been telecast.

(v) The producer had originally submitted a budget of Rs. 10.62 lakhs. 
However, the Costing Committee sanctioned only Rs. S.OO lakhs, keeping 
teleeut righti with Doordarshan and surrendering all other rights to the 
pioduoer. The producer, however, later represented for enhancement of 
the budfet by i^grteing to forgo all the rights. The Costing Committee



considered the representation and agreed to enhaiice the budget by 
Rs. 3.50 lakhs in lieu of acquiring all rights for Doordarshan.

(vj) The Costing Committee agreed to enhance the budget of the 
programme after considering the representation from the producer about 
escalation in the cost of travel and location shooting. Foreign rights were 
granted to the producer as she was in a better position through her 
contracts to sell the film abroad. The producer assisted Doordarshan to sell 
the film to a French network for Rs. I.IS lakhs.

(vii) The proposal was sanctioned for 7 episodes @ Rs. 1.80 lakhs per 
episode. The producer had originally proposed Rs. 4.50 lakhs per episode 
and expressed his inability to undertake the production at the 
commissioned cost of Rs. l.M lakhs per episode, as the theme required 
reconstruction of authentic locales/sets and preparation of period 
costumes. The Costing Committee agreed to a nominal increase of 
Rs. 20.000/- per episode. The serial has since been telecast.

(viii) The serial was initially approved for 8 episodes. However, as the 
production progressed, it was represented by the producer that he was 
unable to condense the storyline in 8 episodes without seriously effecting 
the overall effect. The matter was considered by the Costing Committee 
which approved two additional episodes. The serial has sincc been tclccast.

(ix) Several communications to the producer have received no response. 
Doordarshan has approached the police to trace out the absconding 
producer. Separately, notice for legal proceedings has also been issued to 
the party. In the meanwhile, the producer has been blacklisted.

(x) The programme was assigned to the producer in March. 1990. 
However, the matter was reviewed in April. 90 and it was decided to 
producc the same inhouse. All accounts for the expenditure already 
incurred were rendered to Doordarshan by the producer. The material 
shot had also been obtained for use in future programmes against advances 
given to him.

2. The mechanism for monitoring outstanding productions from 
defaultiflf producers has been tightened so as to ensure that in future 
timely action is taken in such matters. The system of asking Bank 
Guarantee from the producer is another effective step towards timely 
completion of the programmes. Doordarshan has also stancd alloting a 
schedule of target dates of completion of programmes in the contract itself. 
This, it is hoped would help prompt action against defaulting producers.

As regards the issue of fuing of responsibility for lapses committed in 
the past, Doordarshan Directorate have gone into the matter and have



comc to the conclusion that sincc the decisions were taken eollcctivcly by 
the Costing Committee, it will nut be possible ui this stage to fix 
responsibility on any partieuhir officer.

[Ministry of I&D O.M. No (PI) dt. 23.3.19951



RECOMMENDATIONS AND OBSERVATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION

Recommendation
Curiously enough, the Committee during the course of the examination 

found that as far back as in 1987-88 a Committee known us Zutshi 
Committee had reeommended a panel of producers for outside production 
of programmes. However, it was not made operational. During evidence 
the representatives of the Ministry and Doordarshan admitted this 
omission. But they were unable to adduce any convincing explanation for 
not acting upon the recommendations of the Zutshi Commitree, it was only 
after the selection of the subject by the Public Accounts Committee the 
Ministry in a circular issued in January, 1992 and amended subsequently 
drew attention to the Zutshi Committee panel and sought to streamline the 
selection of producers. This in unfortunate to say the least. The Committee 
desire that the reasons for not acting upon the recommendations of the 
Zutshi Committee should be thoroughly looked into and the responsibility 
fixed for the omissions.
[SI. No.7, Para 158 of Appendix III to 57ih Rcpor! of PAC (10th LS)]

Action Taken

The concept of maintaining a panel of producers was first contemplated 
by Doordarshan in 1987 with a view to streamline the procedure for 
selection of programmes of outside producers. It invited applications for 
the registration of producers and directors for sponsored programmes in 
October, 1987. A panel of 581 directors and 723 producers was accordingly 
prepared by a selection board constituted for this purpose.

2. Four years later, it was decided to introduce this concept for the 
commissioned programmes too. Thus, the comprehensive guidelines for 
commissioned programmes issued on 1.1.1992 required Doordarshan to 
commission programmes only through the producers empanelled with it. 
For this purpose, the panel prepared in 1987 was adopted as the basic 
panel to which additions could be made in the future on the basis of the 
criteria prescribed in the said guidelines.

[Ministry of I&B O.M. No. 9(KV2/94-TV (PI) dt. 23.3.1995] 

Recommendation
The Committee note that as per the agreement executed, the 

programmes framed out to outside producers were required to be generally
28



completed within three to four months. The producers were granted 
advances, normally 40 per cent of the total cost initially and the remaining 
amount at different stages. Audit had reported that 72 programmes 
involving advance payment of more than Rs. 2 crores for which 
agreements were entered into between February, 1986 and March, 1990 
were pending completion till October, 1990. As regards the latest position 
in this regard, the Ministry of Information & Broadcasting informed the 
Committee that out of the 72 programmes, 42 have been completed and 
telecast, six have been completed and awaiting telccast, six were being 
dropped and 18 programmes were yet to be completed. Thus, there had 
been inordinate delays in the production of programmes. The scrutiny of 
information furnished in this regard, in fact revealed that there had been 
considerable delays in the completion of most of the programmes. 
Significantly, Doordarshan had several options before them to deal with 
the defaulting producers. Under the agreement with the producers, in the 
event of failure to compete the production work within the stipulated 
period, the security deposit of the producers was liable to the forfeited. It 
was also open for Doordarshan to terminate the agreement and take any 
other action which might have been deemed necessary. Further, according 
to the instructions issued by Doordarshan in October, 1984 in cases of 
inordinate delays, the Kendras were required to send to recommendations 
for black-listing of defaulting producers. The Committee arc, however, 
distressed to note that Doordarshan did not invoke any of these provisions. 
The Ministry of Information & Broadcasting admitted that Doordarshan 
exhibited laxity in initiating timely action for effecting the recoveries fhnn 
the defaulting producers through available modes. It was also admitted 
that many cases of delay were due to the weak monitoring by the Kendras. 
While conceding the lapses, the Secretary, Information & Broadcasting 
stated during evidence **We have now said that any producer who defauhs 
should be black-listed and should not be given the programmes.” It was 
also stated that the computerisation and the newly introduced system of 
obtaining bank guarantees would further enable Doordarshan to monitor 
slippages in production schedule. All these indicate serious lapses, if not 
nepotism. The Committee reeommed that the laxity shown by 
Doordarshan in initiating timely action against defaulting producers should 
be thoroughly enquired into and responsibilities fixed for the lapses. The 
Ministry should also ensure that in future effective steps are taken to 
monitor the progress in the production schedule in terms of the contracts 
executed and that timely action is taken against defalilters. The Committee 
would also like to be apprised of the latest position in respect of 
completion of programme by outside producers.
[SI. No. 11, Pan  1(S2 of Appendix III to 57th Report of PAC (10th LS)]



Action Taken

The Committee'i leoommeDdations have been considered in the 
Doordaishan Directorate and notices have been sent to the defaulting 
produceiB for legal action.

Another corrective measure taken is the introduction of the system of 
obtaining a Bank Guarantee from the producer, which has proved to be an 
effective step towards timely completion of programmes. In exceptional 
drcumstances, however, if for unavoidable reasons an outside producer 
approaches Doordarshan for extension of time-limit, the request is 
considered on merit and extension granted whenever warramed by the 
h a s  of the case.

Of the 72 programmes mentioned by the Committee. 61 programmes 
have already been telecast. The status of the remaining 11 programmes is 
given below:—
1. Tripti Notice issued to the producer for legal action.

Producer has been black-listed.
2. Bharat ke Kile

3. Balisht Se 
Balwan

4. Some Body 
Else Kids

5.

7.
8.

Rites of 
Passage

Natkhat
Khargosh
Innsaniyat
Owurabe Se

9. Technology

Notice issued to the producer for legal action. 
Producer has been black-listed.
Scheduled for telecast in April/May 1995.

Notice'issued to the producer for legal action.

The producer has shown the roughcuts which 
have been approved. She has promised to 
submit the fmal production by the end of April/ 
May 1995.
Will be telecast in April/May 1995.

Notice issued to the producer for legal action.
The programme lost its topicality in the changed 
socio-eoonomic scenario. Nevertheless, it has 
now been decided to r e ^ t  the programme and 
tdecitt it in >^I/M ay 1995.
Nolioe inued to the producer for legal action.

on

10.
ImmunisatioB
Sanskrit
Vangmay
Living Stones

Prodneer did not sign the cottract. No money 
h u  been paid. The after has been withdrawn.
Notice issued to the producer fbr legal action. 

(Ministry of I&B O.M. No. 900/2/94-TV (PI) dt. 10.5.1995]



The Committee regret to observe that no meaningful exercise seeat to 
have been undertaken even now to estimate the amount recoverable from 
the defauhing producers. While the Ministry were unable to inforai the 
Committee of the precise amount recoverable it was stated during evidence 
that the said figure could be about rupees one crore. The absence of any 
monitoring of the production agreement executed by the producen has 
resuhed in certain cases even in non-tradng of producers/'sureties etc. 
(Discussed elsewhere). The Committee recommend that all the pending 
contracts should be reviewed and prompt action taken to effect recoveries 
from the defaultmg producers. The Committee would like to be informed 
of the further action taken in the matter.
[SI. No.12, P an  163 of Appendix ill to 57th Report of PAc (10th LS)]

Actton Taken
The recommendations made by the Committee has been considerod in 

the Directorate of Doordarshan and the status of the action taken against 
the defaulters is annexed.

[Ministry of I&B O.M. NO. 9fnnm -TW  (PI) dt. 23.3.1995]



Anncxurc to Para (Item) 1(3 

STATUS OF DEFAULTING PRODUCERS

S.No. Title Status

(1) (2) (3)

1. Tripti Noticc issued to the Producer for legal 
action. The Producer has also been 
blacklisted.

2. Bharat Ke Kile Noticc issued to initiate legal action. The 
Producer has also been blacklisted.

3. Dhwanl Noticc issued to initiate legal action. The 
Producer has also been blacklisted.

4. Some Body Else Kids Notice issued to the Producer for legal 
action.

5. Azadi Ki Shikhayen Notice issued to the Producer for legal 
action.

6. Off Springs of 
Prostitute

Notice issued to the Producer for legal 
action.

7. Insaniyat Notice issued to the Producer for legal 
action.

8. Living Stones Notice issued to initiate legal action.

9. Rites of Passage The Producer has shown the rough cuts 
which have been approved. Final 
production is expected by the end of 
January» 1995.

10. Pinjara Producer has refunded Rs. 6.60 lakhs i.e. 
30% of the total amount sanctioned. 
Efforts are being made to recover 
Rs. 2.20 lakhs i.e. 10% of the total 
sanctioned.

11. Aakhir Kaun Rough cuts of six episodes received from 
the Producer have been seen and 
approved. He has been given notice to 
submit the remaining episodes.



(1) (2) (3)

12. Mitro Marjani

13. Technology Mission 
on Immunisation

14. Peer Parai

Notice issued to the Producer for legal 
action.

Notice issued to the Producer for legal 
action.'

The Producer transferred the contract to 
another party which has not been 
accepted. Noticc issued for legal action.

15. Ramakrishna Paramhans The Producer submitted the script.
Advice has been sought from the 
Ramakrishna Paramhans Mission to 
avoid controversy. This is still awaited.

16. Aur Kisan Jag Utha

17. Vartman

18. Bharat Rattan

19. J&K Kya Saeh

20. Arab World Today

21. Decades of Success

Rough cuts have been approved. Final 
programme is awaited. Noticc issued to 
the Producer to complete it by 31st 
March, 1995.

Rough cuts have been submitted by the 
Producer. Certain changes have been 
suggested.

The programme requires lot of research 
work, interviews and discussion with 
family members and acquaintances of 
Awardees. Scripts approved and 
Producer has been advised to complete it 
by April. 1995.

One part received and telecast. Other 
parts awaited. Notice sent to xhc 
Producer for legal action.

Notice sent to the Producer for legal 
action.

The production was delayed for various 
reasons. The matter was discussed with 
the Producer in 1994 and the concept of 
the programme revised in order to make 
it more relevant and topical.



(1) (2) (3)

22. Peace in Assam

23. Your, Mine and Ours

24. Development and 
Common man

25. Introspection

When the programme was finally 
received, it was found that the 
programme is not very relevant in the 
changed scenario. It has been decided to 

^ -e d it  the programme and schedule it in 
February, 1995.
The series is under production. The 
Producer has been asked to expedite the 
work and complete the project 
expeditiously failing which legal action 
would be taken.
Five parts received, previewed and found 
suitable for telecast. They would be 
scheduled in March, 1995. Other parts 
under production.

The series is under production. The 
Producer has been asked to expedite the 
work and complete the project 
expeditiously failing which lep l action 
would be taken.

26. Insaniyat

Recommendation
The Committee in the course of their examination of the subject, also 

come across certain disturbing facts relating to the maintenance of accounts 
in Doordaishan. When the operations of a department include undertaking 
of activities of commercial or quasi-commercial character and the nature 
and scope of the activities of the undertaking are such as cannot suitably 
be brought within the normal system of Government account, the 
department was required to maintain such subsidiary and proforma 
accounts in commercial form as may be agreed to between Government 
and the Comptroller and Auditor General. Astonishingly, the proforma 
accounU of Doordarshan have not been finalised since the years 1977-78 
onwards. This delay has been attributed by the Ministry inter alia to the 
dealy in bifurcation of assets and liabilities between Doordarshan and All 
India Radio, destruction of records at Doordarshan Kendra, Hyderabad in 
a mob attack, non availability of complete documentation at subordinate 
field offices, non availability of adequate inspection machinery, the rapid 
expansion of Doordarshan etc. The Committee cannot accept these as



valid explanations for the inordinate delay of more then 15 years. They are 
of the firm view that the officers in the Ministry and Doordarshan who 
were responsible for the maintenance and overseeing of these accounts 
were negligent in their duties and responsibilities should be fixed for the 
lapses. They recommended that the Ministry of ISlB should in consultation 
with the Comptroller and Auditor General of India fmd out ways and 
means of maintenance of the proforma accounts up-to-date. The 
Committee would like to be informed of the precise action taken in the 
matter.

[SI. No. 24, Para 175 of Appendix III to 57th Report of PAG (10th LS)] 
Action Taken

Doordar&han is making all out efforts to settle the pending proforma 
accounts for the period 1977-78 and beyond.

The proforma accounts for the period 1977-78 have been fmalised and 
sent to the Resident Audit for certification. Pending authentication of the 
closing account that needs to be included as opening account for the 
subsequent financial year, further progress relating to the pending work 
cannot be made. Nevertheless, with a view to complete the backlog work 
expeditiously and to avoid further delay in the matter the proforma 
accounts for 1978-79 have also been consolidated and sent to the Resident 
Audit by incorporating the uncertified closing balances provisionally 
subjcct to audit certification. The work for the period 1979-80 is also under 
progress and is expected to be completed on the Doordarshan’s side by the 
end of this financial year.

Further work relating to the subsequent years has also been taken in 
hand.

[Ministry of I&B O.M.No. 900 /  2 /  94-TV (PI) dt. 23.3.1995]



RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES

—NIL—

New D e l h i; RAM NAIK,
4 August, 1995 Chairnum,

13 Srmam, 1917 (Saka) Public Accounts Committee.



APPENDIX

CONCLUSIONS /  RECOMMENDATIONS

SI. Para Ministry/
No. No. Deptt. Conclusions/Recommendations

concerned

Ministry In their earlier report while commenting upon the 
of I&B unsatisfactory system of selection of outside 

producers for commissioned programmes, the 
Committee had observed that there was neither a 
proper system in vogue in Doordarshan for selection 
nor had they maintained and made operational any 
pane] for the purpose. Proposals submitted by 
producers suo moto were selected on the basis of 
eminence of the producers, track record, 
qualifications etc. In this connection, the Committee 
had pointed out that the Doordarshan authorities had 
failed in acting upon the recommendations made by 
the Zutshi Committee as far back as in 1987-88 for 
the formation and operation of a panel of producers 
for outside production of programmes, ^pressing 
their unhappiness over the same, the Committee had 
recommended that the reasons for not acting upon 
the recommendations of the Zutshi Committee 
should be thoroughly looked into and the 
responsibility fixed for the omissions. The Committee 
regret to note that the Ministry of Information & 
Broadcasting have in their action Uken note merely 
stated that the panel prepared in pursuance of the 
reconunendations of the Zutshi Committee was made 
operational in the case of commissioned programmes 
after a period of four years without explaining the 
reasons for the delay in doing so and also not 
indicating the action taken against the officers 
responsible for the omissions. The reply of the 
Ministry is, therefore, unacceptable and the 
Committee, reiterate their earlier recommendation



and would like to be apprised of the action taken 
against the officers responsible for the omissions.

13 Ministry The Committee take a serious note of the fact that 11 
of I&B programmes for which contracts were entered into 

between Doordarshan and outside producers between 
February 1986 and March 1990 and where producers 
had been granted advances, are yet to be completed 
even now. The Committee regret to note that the 
Ministry of Information & Broadcasting have in their 
action taken note merely mentioned that notices have 
been issued without indicating the dates when such 
notices had been issued and explaining the fate of the 
notices. The reply is also silent about the action 
taken against the officers responsible for the delay in 
initiating action against the defaulting producers as 
desired by the Committee. This clearly indicates the 
lack of seriousness on the part of the Ministry in 
dealing with defaulting producers and the officers 
responsible for their failure in monitoring the 
production, which is a matter of concern to the 
Committee. The Committee, therefore, reiterate their 
earlier recommendation and would like to be 
informed of the conclusive action taken in the matter. 
They would also like to be apprised of the latest 
pendency position in respect of commissioned 
programmes assigned to outside producers.

16 Min. of In their earlier report the Committee had observed 
I&B that about rupees one crore was due to the Govern­

ment from the defauhing producers though no 
meaningful exercise was undertaken by the Ministry 
to estimate the exact amount recoverable from them. 
The Committee had recommended that all the 
pending contracts should be reviewed and.prompt 
action taken to effect recoveries from the defaulters 
expeditiously and also to be apprised of the further 
action taken in the matter. The Committee are 
distressed to note that as against the pending dues of 
about rupees one crore indicated to them earlier, 
recovery of Rs. 6.60 lakh is stated to have been 
partly made in just one case out of the 26 such 
instances. Evidently, no progress has been made by 
the authorities to recover the governmental



dues from the defaulting producers. The Committee 
are concerned over the delay in the recovery process 
and desire that concerted efforts should be made to 
realise the governmental dues from all the defaulting 
producers and would like to be apprised of the 
precise extent of recovery made from them against 
the amount of one crore indicated to the Committee 
during examination. They would also like to be 
informed of the latest position of recoveries to be 
made from the defauhing producers.

1 Min. of The Committee trust that the Ministry of
I&B Information &, Broadcasting would keep a close 

watch on the production of programmes by outside 
producers under the commissioned programme of 
Doordarshan and ensure that the guidelines are 
followed in letter and spirit with a view to ensuring 
that the scheme is implemented methodically and that 
the inadequacies/shortcomings observed by the 
Committee do not recur.

22 —do— In their earlier report the Committee had drawn
attention of Government to the inordinate delay of 
over 15 years on the part of the Doordarshan in the 
finalisation of their proforma accounts. The Ministry 
of Information & Broadcasting have in their reply 
stated that the proforma accounts for 1977-78 and 
1978-79 have been finalised and sent for certification. 
The accounts for the rest of the years are stated to be 
under the process of completion. Evidently, the 
Ministry have not made any substantial headway in 
the finalisation process which is a matter of deep 
concern to the Committee. Further, the action taken 
reply is also completely silent about the action taken 
by the Ministry/Doordarshan against the officers 
responsible for their negligence in the maintenance 
and timely finalisation of the accounts. The 
Committee, therefore, reiterate their earlier 
recommendation and desire diit the Ministry of 
Information and Broadcastin^oordarshan should 
act in the matter in a serious manner. They should 
consuh Comptroller and Auditor General of India



and finalise a plan of action within three months with 
a
view to ensuring that the pending pxofbmia accounts 
arc finalised within a period of two years. They 
would also like to be informed of the latest position 
in the finalisation of proforma accounts of 
Doordarshan.



MINUTES OF THE EIGHTH SITTING OF THE PUBLIC ACCOUNTS 
COMMITTEE (1995 % ) HELD ON 2 AUGUST. 1995.

The Committee sal from 15(K) hrs. to IWK) lirs. m  2 Aiiiiiist. 199.S in 
Committee Room ‘C’, Purliumeiit House Annexe, New Delhi.
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2. Dr. F. Azam
3. Shri Anil Basu
4. Shri Dilecp Singh Dhiiria
5. Shri Gopi Nath Gnjapuihi
6. Dr. K.D. Jeswiini
7. Maj. Gen. (Retired) Bhiiwan ('hamhii Khandiiii
8. Shri Peter G. Miirbaniang
9. Shrimati Geeta Mukherjee

10. Shri Shravan Kumar Patel
11. Shrimati Va.sundhara Rajc

Rajya Sahha
12. Shri Rahasbihari Barik
13. Shri Misa R. Ganesan
14. Shri Rajubhai A. Parmar

S e c u e t a r ia t

1. Shri G.C. Malhotra— Secretary

2. Sml. P.K. Sandhu—/>//er/(;r
3. Shri P. Srccdharan—L/nt/cr Secretary
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(Reports-Central)



3. Shri S.P. Singh — Pr. Director of Audit (E6lSM)

4. Shri K.S. Mcnon — AG {Audit) Delhi

5. Shri Vikram Chandra — Pr. Director
(INDT)

6. Shri Rakesh Jain — Director (INDT)

7. Shri S.C.S. Gopalkrishnan — Director (Rlys.)

2. The Committee considered the following draft Reports:

(i) XXX XXX XX XXX

(ii) XXX XXX XX XXX

(iii) Outside Production—Doordarshan
[Action Taken on 57th Report (10th Lok Sabha)]

The Committee adopted the draft Reports at (i), (ii) and (iii) above with 
certain modifications as shown in Annexures I,* II* & III respectively.

3. The Committee authorised the Chairman to fmalise these draft 
Reports in the light of the comments of Audit arising out of factual 
verification and also to present the Reports to the House.

4. Some of the Members appreciated the draft Reports prepared by the 
Secretariat and expressed their satisfaction that all aspects discussed by the 
Members during evidence on the relevant subjects by the Committee had 
been appropriately reflected and incorporated in the draft Reports. While 
endorsing this view, the Chairman observed that these Reports were result 
of the keen interest evinced by the Members during evidence.

5. The Chairman informed the Members that it had been the practice in 
the Committee to constitute different Working Groups for which letters 
had already been sent to them for giving their options. He also informed 
fhat such options were still awaited from two Members. He however, 
observed that the Members might not be able to devote much time to the 
Working OroupB in view of the tight work-schedule which the Committee 
had prescribed for themselves. He therefore, suggested that the Working 
Groups m i^ t not be constituted by the present Committee. The Members 
agreed with this suggestion.

6. The Committee also decided that a Study Tour might be undertaken 
commencing from around IS September, 1995. The Chairman was 
requested to finalise the tour schedule.

The Committee then adjourned.

*Not appended



ANNEXURE-m

Amendments/Modifications made by the Public Accounts Committee in the 
draft Report on action taken on 57th report (10th Lok Sabha) relating to 

outside production-Doordarshan.

Page Para Line Amendments/Modifications

12 22 3rd from After ‘and’
bottom Add 'desire that the Ministry of I&B/ 

Doordarshan should act in the matter in 
a serious manner. They should consult 
Comptroller and Auditor General of 
India and finalise the plan of action 
within three months with a view to 
ensuring that the pending proforma 
accounts are fmalised within a period of 
two years’.

-do- -do- -do- Add They’ before ‘would*.


